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Coran'i: 
i1 IN 'BLE Mk.C.R. MUHAPA1.RA, ME.MBERtM 

&& 

H (__) N 'Bi F MR. A.K.P A NA 1K MEM B 1 Rj) 

Neither the a[[a1 nor hi Counsel is prent. II is seen 

from the itcord that oft rno nt the occasnns neither the applicant nor 

his, Counsel was present in view of the above we are c4njra1n1ecl In 

aime that neither the applicant nor his (\unsei is intereed in 

pnsecnting this case Hence, this (I).A is dismissed for detmit. 

Sri B K Mohaitra. Ld A.C. ispresentaud heard.
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